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demonstration by workers demanding imple­
mentation of the Wage Board Award. How­
ever, a section of Delhi Electric Supply Under­
taking workers demonstiated on the 22nd 
July, 1971 demanding, inter-ulia, speedy imple­
mentation of the Industrial Tnbunal Awards 
and other demands including early constitution 
of a State Electricity Board for Delhi.

(b) and (c). The employees/workmen 
covered by the recommendations of the Wage 
Board and also falling within the purview of 
the Third Pay Commission or a like body set 
up by the Central/State Government are not 
entitled to claim benefits accruing from the 
iccommcndations of both. Since the recogni­
sed unions of the employees/workmen of Delhi 
Electric Supply Undertaking gave their option 
for the benefit of interim relief announced by 
the Third Pay Commission and the payment 
of the interim ielief has been made in Septem­
ber l‘)70, the question of making the Wage 
lioaid Awards applicable to these employees 
does not arise

Regularization of Daily Wage Workers of 
D.K.S.L

682). SHRI A. N. CE1AWLA : Will the 
Ministei of IRRIGATION AND POWER 
be pleased to state :

(a) the number of employees working as 
daily wage workers for more than 2 years in 
Delhi Electric Supply Undertaking and whether 
there is any proposal to regularise them ; 
and

(b) when it is proposed to implement the 
recommendations of the Wage Board for the 
employee!) of the D.E S.U. ?

TUB DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(SHRI B. N. KUREEL) : (a) There are at 
present 2358 peisons woiking on work-charged/ 
daily jated basis in Delhi Electric Supply 
Undertaking who have put in more than two 
years of service. Employees engaged on work- 
chdrged/daily rated basis are regularised accor­
ding to the number of sanctioned posts of 
m.i/doors/Khalasis etc. available from time to 
time.

(b) As regard to the implementation of 
the Wage Board recommendations, the position 
is that the employees covered by the recom­
mendations of the Wage Board and also falliing 
within the purview of the Third Pay Commis­
sion or like body set up by the Central or 
State Government, can be governed either 
by the recommendations of the Wage Board or 
their present pay structures, subject, in the 
latter case, to revision, if any, by the other 
appropriate pay body.

The recognised Unions of the employees of 
Delhi Electric Supply Undertaking, on being 
asked, intimated acceptance of the interim 
relief as proposed by the Third Pay Commis­
sion. The same has been granted to the 
employees of the Delhi Electric Supply Under­
taking. As such the question of implementing 
the Wage Board award for the Delhi Electric 
Supply Undertaking employees does not arise.
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